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Hontble iMr, S, Das Gupta, A.M,

Hont'ble jr, T,L, Verma, J.M,

MA No, 2118/96 has been filed by the agpplicant seeking
restorgtion of the UA which was dismissed in default by
the order dated lg-10-96.

2. we have noticed that this restoration application
has been filed on 16-10-1996 i, e, precisely one year after
the casewas dismissed, The period for filing restoragtion is
30 days, There is no explanation _iven in the restoration
application as to why this application has not been filed
within time, Moreover, nongresponed for the applicant
when the case was called out, In view of this the
restoration application is dismissed, Ihe records be

consigned,
3. sri Prashant Mathur is present on behalf of the
respondents,
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